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H\ THE CaSirRAL AD:-INISTRATWE TRIBLmL-LUCKIsC’W BS'.'CH

LUCKKCW,

■ lisc. Petition iTo. 337 of 1992

O.A . No. 174 of 1991.

Ibhc. Saleem S id ricu i............................. .... Applicant.

Versus

The Union of I n d i a . o t h e r s ..................... 0  ̂artiss .

> lion V  ie - 'r. Justice U ,G .S rivast?va-V.C .

LiX;H'^n'Lle I'r. K. Cbay’va -A.M.

(By Kon*ble Tr. Justice U .C .Srivast3VB~'C

In this a_..^jlicetion a short question is

involved and it  can be disposed atthe stage of

admission finally^ Cks Vne Affidavits have been

exchanged. The applicant's father Shri Atdul Kaireec 

xvas a^^poinLcd es Tailor - C in Ordinance Clothing

Factory Shahjahanpur on 2 6 .7 .1961  and c-;>cpired

on 1st Februari-^ 1989. The mother of the applicant 

and the v'idov; of the deceased Smt. Kusrna Banoo 

) applied for pensionary and other benefits vihich

v;ere granted. She applied for compassionate appoint­

ment, of his third son. It  appears that the Distric  

KagistJ ate Ilardoi v’as asked to sui^fnit a report 

in this behalf and the District . ’agistrate Hardoi 

revorted that the first son of thedeceesed Abdul - 

qayuin is running a grocery shop and earning

approximately six thousands rupees per year and

seccnd son Sri Abdul Ladir is also running Tailoring

shoj,,' anc earning the same amount per year. The 

deceased vjas ov^ing a residential house in which 

a shop of Tailoring v»?as running by hdr second son 

-'ohd. Qadir. Kis vjidow has been given R s .56000/- 

^  as benefit and getting salary" pension at the r?te

of Rs. 62 5/- 3er month plus usual Dearness Al]ov’ance
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As such taking into consideration the relevant 

rules in this -hebalf, theprayer ofthe aii-plicant

for compassir'nate appointmetit was rejected as when

the deceased died only the applicant and his

morher v.;ere dependant on him^ the two other sons

already earning raei.'ber and the mother too has got 

enough|: amount to maintain herself.

In the relevant rules in viex̂ j of the fact

u3-o
that there are tv̂ o male members ere earnergin the 

family and thefamily is not in strained iclrcumistan 

ces.  If  Railv.’ay resplendent have compared the 

relative merits of such compassionate appointment 

anc notgave a preference to theapplicant, no

v;rong has been committed by thegi-andi theythave Kisfe 

thereby not vioSated. the rule in t h i^ e h a lf  and 

acco::dingly v;e do not find any merit in this

a^^.plica^tion v’hich has got to be rejected^ but v’ith

the observation that the applicant's name may also

be regl^ered A in the register of such persons v;ho

v'ait and if  ca.l/othcr cases who have got the better 

claim and if  the listp exhausted v:hich contains the 

naries of those v'hose cpse is  better than th?t of

Lhe a^-/..licdnt '.'Chose cases d e s e r v ^  than that 

of the applicant, his case cap also be considered

i'!c /^der as to checksts. L
Vice Chairman.

i-'t; Kay 21, 1992 . 

(BPS)


